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F.No. 149/6/96-TPL.
GOVERNMENT OF INDIA
MINISTRY OF FINANCE

(DEPARTMENT OF REVENUE)

CENTRAL BOARD OF DIRECT TAXES

New Dk

lhi, 10th January, 1997.

i
Subject: Amendment of Rule 6E of the Income-tax reference from
Export Credit Guarantee Corporation [of India.

‘Please find enclosed three copies of not
mentioned subject.  You are requested to issue
same and return it to the undersigned.

[

J

|

)
l
j
1

fication on the above
notification no. to the

(Aniruddha Kumar)

&C/ " Under Secretary to the Government of India

SO (ITCO)
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. TO BE PUBLISHED IN THE GAZETTE OQF INDIA BX FRAORDINARY PART
11 SECTION 3, SUB-SECTION (i) DATED, 10TH ]*\NUARY 1997

GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF REVENUE)
CENTRAL BOARD OF HYRECT TAXES

. New Delhi, the l(ith January, 1997
NOTIFICATION |
. INCOME-TAX
5.0, __(E), 1In exereise ol the powers conicm,d by section 295 of

the Income-tax Acl, 1961, (43 of 1961) read wuh rule § of the First '
Sehedule to the Act, the (,,L!‘I!hdl Board of. I)im,ct Taxes hereby
makes the following I.lll(,\ further to amend [hl.l [ncome-tax Rules,
1962, namely:- | '
| FIRST
1. (i) These tules may he called the Iu,()mc tax (S/ee‘tﬁd)

Amendment Rules, 1997. :

(1) These rules shall he deemed to have | come into force on

the 9th day of August, 1962. !

2 o the Income-tax Rules, 1962, in vule: GEf. for the Explanation
occurring at the end, the following shall ‘be ril_lhql.itute:d. namely:-
‘Explanation. - For the purposes of ihis rule,-
(1) “nel premium inconie” meahs  Lhe 'u*nounté of premium
reccived as reduced by the amount of 16111‘11114‘111\_(_, premium paid
Cduring  the relevant previous  year;

{h) “gparine insurance” includes the Expost C1cdlt Insurance. .

EXPLANATORY MEMORANDUM
Under the Income-lax Act, 1961, prolits of insurance business
arc to be deall in wccordance  with  the plovlqmns of section 44,
which provides that prolits shall he wmputrd in accordance with

the ruoles Lonlanu,d in lln., First Schedule, Rul(, 5 of the sajd First



Schedule provides for computation of profits (j;f insurafce business
other than lile insurance. The said rule 5 :pro'vides that profits
and gains of any business of insurance other; than life insurance
shall be taken to be the balance of profits dlSuc]oqed in the annual
accounts, copies of which are required to he furnished to the
Controller of Insurance under the Insurance Auu 1938, subject to
certain adjustments provided in clauses (a) dndé (¢) of said rule 5
of the First Schedule. Clause (¢) of rule § of the First Schedule
provides that the deduction for amount carried jover to reserve for
uacxpired risks shall he restricted to the exient fn‘escribed. Rule 6E
of the Income-tax Rufcs, 1962, prescribes, finter alia, that in
computation of profits and gains ol the huéi'jn(-:w of insurance
relating to marine insurance. the deductions undu clause (c) of
rule S5 of the First Schedule of the Income-tax Act 1961, shall not
exceed one hundred per cenl “of the net preminm - income of such
business of the previous  year. The aqsessménts in respect of
insurance  business relating 10 Export Credil Inwmnce were made
on the basis of directions contained in OM N(),ig 42/] I3/IT/58-1T(A-
I}, dated 9/6/1959 of the "Central Board of Reﬁcnue, under which
deduction  for reserve created lor unexpired rﬂsks tn respect of
Export Credit Insurance was allowed up to onc hundred per cent.
of  premium  income.”. Iy has  bheen  held hy the Income-tax
Commissioner (Appeal_x) that  the  dircetions ;:conlained in the
aforesaid Office Memorandum ot the Central Boalgrd of Revenue are
no Tonger applicable. 1n order to supersede :thiq decision, the
Central  Government hag decided to clarify * that the marine
insurance includes the Export Credit Insumncc also. It fs,
therefore, decided to amend rule 6B with elfect from 9/8/1962 1o
clarify that the insurance business relating tol marine insurance
includes the Export Credit Insurance. It is E:certified that the

retrospective  effect shall not prejudicially affect llht: interest of the
assessees. g A N
i

(ANIRUDDHA KUMAR)
Under Secretary 1o Govt. of India.
F.No. 149/6/96-TPL.

No. \%;LSQ\



Foot Note:- Principal rules were pubitshed vide Notification S.0.

969 dated 26.3.1962 and amended from time (0 time and laét'

amended by Notificalion published under SO__/_J_QJ_(E_)_ datea
AGt Dec:, 1996,



